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THE SALARIES AND ALLOWANCES OF   
MEMBERS    OF    

PARLIAMENT(AMENDMENT)   BILL  
1975 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): Sir, I beg to 
move: 

"That the Bill further to amend the 
Salaries and Allowances of Members of 
Parliament Act, 1954, as passed by the Lok 
Sabha, be taken  into  consideration." 

Sir, as the House is aware, the Joint 
Committee on Salaries and Allowances of 
Members of Parliament at its meetings held on 
the 4th and 5th April, 1973 made a number of 
recommendations for giving additional faci-
lities to the Members of Parliament in order to 
enable them to discharge their duties more 
efficiently. Three of the recommendations 
made by the Joint Committee on the following 
subjects were accepted by Government last 
year and have since been implemented  also,   
Sir,  these icere: 

(1) The number of free telephone calls 
from both the telephones of Members was 
increased from 10.800 to 15,000. 

(2) The road mileage allowance for 
Members was raised from 32 paise per 
Kilometre to "Re. 1/- per Kilometre. 

(3) Two more Doctors were provided  for  
domieilliary  visits. 

It has now been decided to agree to some 
more recommendations of the Joint Committee 
and for that purpose this Bill has been brought 
forward. The Bill enables the Joint Committee 
to make rules in respect of water, electricity, 
constituency and secretarial facilities in 
addition to the house ing. and postal facilities 
already provided. It is also proposed that the 
Joint Committee may make rules    to 

provide for an amount in cash in lieu of all 
or any of the facilities mentioned in  the 
Bill. 

Sir, this is a non-controversial piece of 
legislation and I am sure the House would 
pass '.his Bill unanimously. 

Sir) as you know, our Members of Parliament 
are the least paid in the whole world. Even our 
neighbour Pakistan pays much than what we are 
paying here. But due to financial stringency, it 
had not been posi-sible for us it increase either 
their salaries or their daily allowance. And also, 
due to difficult economic conditions, we 
thought let them suffer. But they have been 
suffering very long. They may suffer this thing 
for some time more unless our economic 
position improves and we can come to their 
rescue. But still we thought that certain 
facilities must be given to them to make their 
work more effective here in Delhi, in the State 
headquarters and in the constituencies. As you 
know, Sir, I have been a Member of Parliament 
for a number of years, and most of us have this 
experience except those who directly come to 
the Parliament and i are appointed Ministers. 
All others, who remain Members of Parliament 
for a number of years, have that experience and 
we know how difficult it is to function because 
we have to have three headquarters— one here 
in Delhi, the second one In the State capital, and 
the third one in the constituency. And if you 
must continue to work, you must have the 
liaison with all the three, it is not easy to run all 
the three establishments. Even for writing a 
letter, I have seen my friends here going to the 
Rajya Sabha office to get their letters, etc, 
typed. So, sir, this has been a very hard 
struggle. I fully understand that we are not 
doing much to them. We know what we are 
doing today i* not much. But still, whatever the 
Joint Committee on the Salaries and 
Allowances of Members of Parliament has 
accepted, those recommendations  we  are  
trying  to  implement. 
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and that also partly.   There are many 
recommendations.   There are about 13 
unanimous    recommendations    of  the Joint  
Select     Committee     in     which opposition  
Members were  there     and our  Members  
were also  there.   They are:   rent free 
accommodation in    'A' type flat with  free 
servant     quarter; water and electricity up to 
Rs. 600/-; ties; constituency allowance, trarel 
Oy ties; constituency alowance, travel by ACC; 
railways passes for family members    of    
unmarried,    widow/widower MPs.; same rail 
travel facility to spouses; pooling of 8 air 
journeys admiwri-ble to Members   payement 
of DA flur-intermediate journeys; swearing in 
of of  MPs  before  the  Presiding Officers 
during off-session period;    secretariat/, 
stenographic assistance. So, there are a number 
of Joint Select Committee recommendations. 
But    we    are not going into   all  of   them.   
Whatever  possible has been accepted     by the    
Government.   And with    our difficult econo-
mic  position  and financial stringency, we  are 
giving this, which is just    a morsal.   But  still    
we are     thinking that  something is  being     
done.   And something    is     always    better    
than nothing. 

So, Sir, I commend this Bill to the House, 

The question was proposed. 
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SHRI M. P. SHUKLA (Uttar Pradesh) : 
What about unmarried member? What about 
widowers? Bateh-elor has no spouse. There is 
no equality  among  the  members  
themselves. 
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SHRI  LAKSHMANA  MAHAPATRO 
(Orissa):   Mr. Chairman, Sir, this being a Bill 
which is only to enable the Committee to 
decide what is     to  be paid and what is not to 
be paid and whether it is to be paid in kind or 
in cash, there is not much to talk about at the 
moment.   This being an enabling Bill,  it 
entitles Members of Par-liment to certain 
facilities,    in    addition  to those  which   are  
already     in existance.   Further, this is 
resorted to only  because of the unanimous  
recommendations of the Joint Committee. 
Therefore,there is no cause to oppose, 

but incidentally I want to draw    the attention of  
the hon.   Minister,  through you,  Sir,  to    
certain     important matters   that   need   
consideration.      1 hope,  when the  authority 
that is being given by this law is exercised and 
the details are worked out, it will be definitely in 
consultation with all sections of this House     
and the    other House.   There  are divergent  
opinions as to what is to be given and what is not 
to be given, but I do not wish to speak on that.   
In fact, some    Members of the other House have 
pleaded that it should not be given in cash but it 
should be given in kind only.   The purpose for 
which this particular Bill is being brought 
forward    is to make Members    more    
effective    in     their functioning.      That    can     
be    really achieved if the facilities are provided 
in kind and not in cash, but I am not talking on  
that.   Whether  it     should be paid in cash or in 
kind is a matter for very careful consideration,  
taking into        account,  certain      things.      I 
shall incidentally point    out    certain things,  
not  things  that  relate  to our comfort which we 
very much claim, as some friends who    spoke   
before    me mentioned in their speeches.   
Certainly, no Member of Parliament would speak 
for a very comfortable or     luxurious way of 
life; all the    same everybody would not hestitate 
to plead for a life which is not uncomfortable.    I     
have gone to different countries with certain 
delegations.    I have seen those Members of 
Parliament and their way    of life.   I do not 
stand here to claim our being equal to their way 
of life and their comfort.    AH the same it is    a 
thing to be taken note  of;  otherwise it will be 
really difficult if one  does not make a mention 
of it, of what he finds elsewhere and their 
comfort. 

Now, these facilities that are to be given are in 
relation to house, water, etc. We have already got 
some. One clarification which I want to seek is in 
relation to a Member of the R'ajya Sabha. He is 
also an MP. Allowances, etc., are equal for 
Member of both the * Houses. But what are you 
going to do with regard to the constituency facili- 
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ties that you want to extend? Is be not to be 
paid as much as a Member of the Lok Sabha. 
He has not got a constituency as a Member of 
the other House has. It may not be a consti-
tuency. I have got my own doubts. My friend 
is interested in explaining to me about it. 1 
am not very much satisfied with the answer 
he gives. I want an answer from the Minister. 
There are practical difficulties. And the 
details will have to be worked out In 
consultation with all sections of the House. 

The other thing is, I am interested In 
uniformity so far as the Members of this 
House and the Members of the other House 
are concerned. You have given us one facilityi 
the facility of a certain number of telephone 
calls, a free telephone here and a free tele-
phone in our State. That is their available for 
both the Houses. But in relation to the other 
facilities there should be uniformity, it cannot 
be one thing for the Members of the Lok 
Sabha and something else for the Members of 
the Rajya Sabha. The other thing is, there 
should be some number fixed for each thing, 
some amount fixed or some quantity fixed, 
whatever it is. That should be applicable to 
both Houses, to a Member of this House and a 
Member of the other House. 

The other thing I want to point out is this. 
Very often we hear of ministries being 
toppled down and there was so much of 
crossing of the floor. There was a cry against 
that for quite a long time past. But that is not 
so in the recent past. What was the reason? 
"Why was it so? It was because of the anxiety 
to become a minister or a deputy minister 
which did not materialise. That was the cause 
for wishing to become the leader of a dissi-
dent group. That anxiety was there because 
that office carried a higher emolument, that 
office carried power, by virtue of it one can 
make money for himself and also give some 
benefits to others. So, please try to scale down 
the disparity. When a member assumes office 
as deputy minister or Minister of State or 
cabinet minister, immediately he behaves 
differently.    You      should 

scale down the disparity. Then only can you 
wipe out the distinction. And you can also 
prevent corruption that is so much talked 
about when they get that particular office. 

Sir, I do not want to mention all those 
points which Mrs. Joshi, or the Member who 
initiated the debate, made. But one thing I 
want to say. This country has not got railway 
line laid everywhere. Every time the Railway 
Budget is brought before the House we plead 
for railway lines being extended to those areas 
where there are very big numbers of backward 
people living. Is it not for Members of 
Parliament to know how they are living and 
what they are getting? You have allowed us to 
travel from one part of the country to the other 
by railway. But what do we do where there 
are. no railways? We have to travel by bus. 
Where do we get the money from to pay for 
the bus? You should give us bus warrants for 
such areas. Some States have done that. They 
give either railway warrant or bus warrant 
according to requirement so that their 
Members of Legislature can work effectively. 
Why should it not be given to Members of 
Parliament? Until you are able to give ul 
railway throughout the country, to every part 
of the country, it is meaningless to give us 
railway pass for particular areas and not allow 
us to go to other areas. Therefore, I request 
that as long as this imbalance is there in the 
country, as long as railways are not laid in all 
parts of the country, bus warrants should be 
given to Members of Parliament to go 
anywhere in his constituency. 

The last point that I want to make about this 
Bill is about the disparity in the daily 
allowance given to a Member of Parliament 
and a Member of a State Legislature sitting on 
the same Committee of a State. If they feel 
that as a Member of a superior House our 
presence on a State Committee is of some 
value, then they should not Pay me less than 
their own Member. Having taken a Member 
of Parliament on a Committee tt is dis-
respectful to discriminate as compared 
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to their own Member. If you like I can give 
the names of some States. Sir I feel a general 
circular should go to the States to this effect. I 
do not grudge what he is paid as a member of 
his Legislature but I should not be paid less 
when we both are sitting on the same 
Committee. 

Finally, Sir, we are going through a 
particular session where we have been 
hastening through a number of important 
legislation. This legislation is one such 
legislation. Somehow I have a very lurking 
doubt about a very bad criticism that may be 
levelled against us. No doubt the 
recommendations are from the Joint 
Committee. But why should it come at a time 
when heavy dues are pending before the 
Central Government employees by way of 
D.A.? Now in view of the Prime Minister's 21 
point programme you propose to do good 
service to the backward and tribal people by 
way of higher wages. Sir, even now I know of 
States which are giving only Rs. 2 per day to 
their worker. Now some States, in view of this 
21 point emergency programme, have 
announced increased in the wages to Rs. 3 per 
day. But what does tnis increase mean? It 
means nothing. Can his one day wage fetch 
him even a K.G. of rice which is selling at Rs. 
2 to Rs. 3? With this Rs 3 can he feed himself 
and his family members? Therefore, if his dis-
comfiture is to be removed then a worker in 
the field should get nothing less than Rs. 7 as 
his daily wage. The Government should make 
a law saying that he would not be paid less 
than Rs. 7 per day, or less than 2i KG. No 
doubt prices are falling. But I am afraid prices 
of rice and wheat which are staple food in 
every part of the country are constant. I plead 
for at least 2 Kg. of rice and one rupee more, 
or J Kg. of vegetables, for an agricultural 
worker. Therefore, wherever minimum wages 
have been fixed, let it be told to the States that 
it should not be lesn than Rs. 7 because it is 
very low now. With these words, I conclude 
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of the people themselves, should increase 
allowances for ourselves. But, at the same time, I 
think It is necessary for us also t0 see the position of 
politicians in the country today. We are perhaps 
amongst the most poorly paid in the world as the 
Committee itself has shown. But more than that it 
has been admitted by the Government that the value 
of the rupee has fallen to 27 +paise since 1954 when 
this Act was passed. And if that is so, then what we 
really get by way of our allowances is only Ks. 1.25 
today. According to the calculation of the 
Government, which has admitted that the value of 
the rupee has gone down to that level, it has come 
down to Rs 13. I realise that we are a country which 
is facing many financial crisis and that we have also 
got to speak about the common man. But at the 
same time, being an MP today means full-time job, 
and for them to work efficiently it becomes 
necessary that certain basic benefits, certain basic 
requirements, to be assured to them. After all, for 
those who want to really do the job well, it is a full-
time job. It means that many have got to come to 
the two Houses of Parliament after giving up their 
professions, giving up their other careers and giving 
up their other sources of income. Perhaps for the 
women the problem is not so great. But for the men 
who really have to support the familyt who have got 
really huge families, it is definitely a big task, 
because two establishments have to be maintained. 
They have to have a place in the constituency and a 
home in Delhi. They have to look after two homes 
at the same time with an income which perhaps they 
were capable of getting when they started their 
career 20 years ago. I, therefore, stand to support 
this Bill, in spite of the hesitation which, I feel, has 
been introduced at this time, in the sense that it 
could have been done perhaps much more earlier 
when the Committee report was with us. 

I would now like to place before the House a 
few facts. Take, for instance, the election expenses, 
particularly the heavy burden by way of election 
ex- 

SHKIMATI MARGARET ALVA 
(Karnataka): Mr. Chairman, Sir it may seem 
strange that during an emergency like this we, 
the representatives 
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penses on Members of the Lok Sabha. Then, 
after they come in, as I said, they have to lose 
their regular professions. Then you find the 
problem of touring of the constituency, with 
the rise in petrol prices and all the problems 
that go with it. It is a very expensive affair. 
And, then, we have seen that even a? far as 
telephone expenses, petrol expenses, and 
secretarial expenses are concerned, it is not 
possible for us to work efficiently with what 
is paid today by way of allowances to MPs. 

Then I want to point out another problem 
which we face if we are married to 
Government servants or to those who are 
connected with public sector. The moment we 
come here and get certain benefits, we have to 
lose the benefits. I am speaking from my ex-
perience. The house rent allowance that was 
paid to my husband is not paid today. I am in 
Parliament. I was told that Government 
servants are not supposed to live in MPs' flats. 
If such rules exist, how would you expect us 
to carry on with these two independent 
professions? Now, many of these benefits are 
taken away from our spouses because they are 
given to us. 

As far as medical benefits 
are      concerned, as        far as 
housing and other benefits are concerned, all 
these are denied to the spouses, because the 
MPs get the benefits. When we are talking of 
even clubbing the incomes of husband and 
wife, 1 do not see why it should be held that 
when the wife has certain benefits the husband 
should lose the benefits  which  are given to 
him. 

Then, when we are in Delhi, there is the 
problem of looking after people who come 
from our constituencies who have got to be 
put up and who have got to be looked after, 
which is not possible to do with the present 
cost of liviug, unless certain benefits  are  
given. 

Many suggestions have been made. Take, 
for instance, the medical benefits. Today we    
are    given the facility 
581 R.S.—2 

of Willingdon Hospital, and not the 
benefits of the facilities in the All- 
India Institute of Medical Sciences. 
Perhaps I do not have the problems 
at this stage, but many MPs have 
them. This is necessary, I feel, beca 
use, after all, the All-India Institute 
of Medical Sciences is a much better 
place in certain respects. Why do 
we have to depend on a certificate 
from  the    Willingdon  Hospital in 
order to be permitted to have the facility of 
the All-India Institute of Medical Sciences? 
This only delays the process and makes it 
more difficult for MPs to get medical facilities 
when they need them. I feel that this must be 
attended to in the interests of senior Members 
of Parliament. 

Then there is the question of allowances 
paid after the session. I think that it tends to 
keep some Members in Delhi longer than 
what is necessary. For instance if one has to 
go to the South it means two Or three days' 
journey by train. It means, six days. Besides, 
it keeps the MPs away from the constituency 
for a longer period. So I feel that this should 
be given to Members, without insisting that 
they should be present iu Delhi. 

And then there is the question of the 
spouse's pass. This is more necessary in the 
case of older Members than that of younger 
Members... (Interruptions). Older Members 
need their spouses much more to look after 
them. Therefore, I feel that it would be better 
to have it reserved only for the spouses. If the 
spouse, for some reason or the other, cannot 
travel, any other member of the family should 
be allowed to travel with the MP concerned. T 
don't see why such an opportunity should be 
denied to the daughter or the son of any 
relatives who can look af ter . . .  

DR. V. P. DUTT (Nominated): Will the 
husband be allowed to travel as the servant 
along with the wife?... 

(Interruptions) 



 

SHRIMATI MARGARET ALVA: Would 
you like to cary your wife as your servant?  . . 
. 

(Interruptions). 

DR. V. P. DUTT: Female servant is not 
allowed; male servant is allowed.    . . 

(Interruptions) 

SHRIMATI MARGARET ALVA: Then 
there is the question of retired MPs. I do not 
have really to speak about pension, and so on. 
We do have cases where Members have had 
two and three terms in Parliament, who have 
given up their professions and careers and so 
on, and retired at 60 or 65 or 75 years of age, 
and found suddenly that they had absolutely 
no means of maintaining themselves. And this, 
of course, I do not want to say where you have 
got other ways by which you can maintain 
yourself, which may be in a very few cases, 
normally, the person is left quite unattended 
to. Therefore, Members who have put in more 
than two terms and passed the age of 60 
should be given some security. I don't say that 
it should be a general rule. But in some cases 
where there are no other means of income, I 
think, some security like free medical facilities 
should be given. Some such type of security 
could be thought of in the interest of giving 
the MPs a sense of security when they retire 
after so many years in the Parliament. If these 
benefits are given, I feel that there would not 
be so much of a scramble for working on the 
Committees in the off-session, and Member 
will be willing to spend more time in their 
constituencies. As they would be a little more 
comfortable, they would be able to work more 
in their constituencies. Today, because of the 
circumstances, MPs are compelled to spend a 
good bit of their time in the off-session touring 
round the country with the Committees and 
earning something rather than doing work in 
their constituencies and looking   after   their   
consituents.   Here I 

want to make one suggestion. Even if there are 
certain rules that it should be non-taxable 
income, I don't think that everything that we 
get should be non-taxable because, if all others 
are paying taxes on the benefits which are 
given to them whether in the private sector or 
the public sector, I do not see why the 
allowances of MPs should be non-taxable at 
all stages. Well, Sir, I do not want to say more 
because there is no point in repeating all that 
has been said before. But. I do not feel that 
these new alowances will definitely go a long 
way in making the working of our MPs more 
efficient, making their working more 
satisfying in their constituencies, and will defi-
nitely help them to do more service. And in 
that sense, I do feel that it is only going to help 
the process of more efficient working which 
has come into being in various departments of 
the country after the emergency. 

In conclusion, Sir, I would say just this that 
this House has always been having debates 
where we have been championing the causes 
of others where we have been fighting for in-
creases in this and increases in that, for labour 
and for various others. I think, since 1956, this 
is the first time that the MPs have had the 
courage to come forward and say that we also 
need something if we are to live in dignity and 
if we are really to be efficient servants of the 
people. 

Thank you, Sir. 
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SHRIMATI PURABI MUKHOPA.-DHYAY 
(West Bengal): Just a minute. What about 
those who are widows or bachelors? Widows 
should be accompanied by at least one family 
member. 
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MR. CHAIRMAN: Let him finish. Do not 
interrupt. 



 

MR.  CHAIRMAN:   The question is: 

"That the Bill further to amend the 
Salaries and Allowances of Members of 
Parliament Act, 1954, as passed by the Lok 
Sabha, be taken  into   consideration." 

The motion was adopted. 

MR. CHAIRMAN: We shall now take up 
clause by clause consideration of the Bill. 

Clauses 2 and 3 were added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI OM MEHTA: Sir. I move; "That 

the Bill be passed." 

The question was put and the motion was 
adopted. 

MR. CHAIRMAN:    The House will 
reassemble at 2.30 P.M. 

The House then adjourned for lunch at 
nine minutes past one of the clock. 

The House reassembled after lunch at 
thirty-two minutes past two of the clock Mr. 
Deputy Chairman in the Chair. 

MESSAGE FROM THE LOK SABHA 

The    Constitution    (Fortieth Amendment)  
Bill, 1975 

SECRETARY-GENERAL: Sir, I have to 
report to the House the following message 
received from the Lok Sabha, signed by the 
Secretary-General of the Lok Sabha: 

"In accordance with the provision of 
Rule 96 of the Rules of Procedure and 
Conduct of Busines9 in Lok Sabha I am 
directed to enclose herewith the 
Constitution (Fortieth Amendment) Bill, 
1975, which has been passed by the Lok 
Sabha at its sitting held on the 7th August, 
1975, in accordance with the provisions of 
article 368 of the Constitution of India". 

Sir, I lay the Bill on the Tablf\ 

THE  PUBLIC   FINANCIAL    INSTI-
TUTIONS    LAWS      (AMENDMENT) 

BILL, 1975 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI PRANAB 
MUKHERJEE): Sir, I beg to move; 

"That the Bill further to amend the 
Industrial Development Bank of India Act, 
1964, the Reserve Bank of India Act, 1934, 
the Industrial Finance Corporation Act, 
1948, the State Financial Corporations Act, 
1951, the Life Insurance Corporation Act, 
1956 and the Unit Trust of India Act, 1963, 
as passed by the Lok Sabha, be taken into 
consideration." 

Sir, the House may recall that the Public 
Financial Institutions Laws (Amendment)   
Bill, 1973, which was 
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